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Heard Mr.M.Chanda, learned f«*icf;%;gﬁnse 1

- for the applicant.

Issue notice on the respondents to
show cause as to why the appllcatlon
shall not be admitted, xaxk fax returneb}s-

by four weeks.
List the case on 4.12.2003 for admi-

-

ssion.

'.l.
- Slyps Yakon olevyw] N [——
M\'\/dﬁ) _I ) " 'I . ( Member Vice=Chairman
I\ i]: . % .u_.abb "
’ | % - 126 «12.03 It is submitted from Bar that Mr
' e ‘ ‘ / : ': B.C.Pathak, learned Addl.C.G.S.C has been
b ’ i ' X %  entrusted with the case and he has been
D U"‘.&N\X :ie"”f \Q\g q : on accommodation. Therefore let the -
S s G = | v matter appear before the next available
D{) N© Q&’\,\,ﬂg E.u:, %“rPi ¢ Bench. n
I lCJ\j
L I |
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, ’JB | . Ao\ | ; Member Vice-Chairman
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Notter wilhh oydy

Ot.90f01c3 , Sent Fo  27.2.04 Learned counsel for the responde-
. , ,
9/50:)[‘:'0"4 dor M?_ | nts seeks g 10 days time to file
to = Wem fot No — | 1, . reply. 10 days time granted. However,

3 we find that this 0.A. is gyuarely

covered by the 0.M.5.5.03 issued by -

D[No. 225 (}=225F  the DOPT.
ALl 0%~ — | List on 12.3.04 for order.
i _

Date - ]M/
3 Member(a) Member (J)
| | P9 R N £
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12.3,2004 Heard Mr. M, Chanda, learned counsel.
for the applicant and Mr. A *“Deb'Roy,
Lo S learned Sr. C.G.5.G. on behalf. of Mes Ba

| G Pathak, learned Addl. C.G.S.C. for the
e o~ comhen/
(e e 5%&’% " respondents,

e DSl - L o
Awn - mofny Gre SRS The application is admitted. Let
S the written statement be filed by the’
- .- “f'_' . respondent . ‘
o List on 20,4,2004 for hearings

. . € .
PP L 3 »
< Laz - "

T R ’ 1C_N

o : . ‘ : Yember (A)

G e o mb. .4 . S

e i CED T o 16.6.2004 Present: The Hon'ble ﬁmt. Bharati _Roy '
: , . Member {J)

TV T o _ ‘ The Hon'ble Shri K.V.Prahladan
' . : Menmber (A).

Mr B.CsPathak, learned Addl.C.G.S.C.

o ., , seeks two weeks time to file counter re<
ply. Prayer allowed. A

Post the matter on 2.7. 2004 before

the Single Bench, 8ince the case relates

> o to Compassionate appointment. No further
>0 - - ‘ ,

time shall be granted to the respondents

SYo . Couvries /caﬁ/lg" | '~ to file counter reply,

N~ 4
Member (A) Mémber (J)
bb
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On the prfayer made by Mr,S.
Nath, learned counsil for the appli=
| ,( eant, the case is ad journed and
303 '

[§J o 27.7.2004
]
|

| t listed on 2.8.2004 for hearing,
',A@w%éwA%féuamgﬁv |

| | |

‘ /Q%h

| | i b Member (A)
| 4 q

| ﬂ : | . 2.8.2004

| -

Heard counsel for the parties.
Hearing concluded. Judgement delivered
in open Court, kept in separate sheets,

The O.a. is disposed of in tHerms
of the order. NoO costs.
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Choudhury. . . ....ADVOCATE FOR THE
| APPLICANT(S).
] . .

. . =VERSUS~

3 ......1’...Q'.b‘*I'.....‘.‘.............RESPONDENI‘(S)
P! :
2! I

‘..8....-......--...'o.o...ADVOCATE FOR TI"IE

| RESPONDENT(S) .
(! ‘I

THﬁ ON'BLE MR. K. V. PRAHLADAN, ADMTNTSTRATTVE MEMRFR.

THE| HON'BLE

N

1. ‘ Whether Reporters of local

Papers may be allowed to see the
judgment 2
2: | @o be referred to the Reporter or not>
3. | dhether their Lordships wish to sce the fair copy of the
| %udgment ?

4, | Whether the judgment is to be circulated to the other Benches ?
E Judgment delivered by Hon'ble Member (n).




CENTRAL ADMINISTRATTVE TRIBUNAL, GUWAHATI BENCH.
Original Application No. 238 of 2003.

Date of Order : This, the 2nd Day of August, 2004,
THE HON'BLE SHRI K. V. PRAHLADAN, ADMINISTRATIVE MEMBFR.

Shri Khokan Das
S/o Late Makhan Lal Das

at present residing at Vill: Usha Bazar
P.0O: Agartala Airport, P.S: Narsinghgarh
Distrcit: West Tripura. - « « « « » Applicant.

By Advocates Mr.M.Chanda, G.N.Chakraborty & S.Choudhury.
- Versus -

1. The Union of India
Through the Director General
of India Meterological Department
Mausam Bhavan, Lodi Road
New Delhi, PIN: 110 003.

2. The Director General
of India Meterological Department
Mausam BRhavan, Lodi Road
New Delhi, PIN: 110 003. '

3. The Deputy Director General of Meterology
Regional Meterological Centre
4, Duel Avenue, Alipore

Calcutta- 700 027. « « « « o« o Respondents.

By Mr.A.Deb Roy, learned Sr.C.G.S.C.

O R D E R (ORAL)

K.V.PRAHLADAN, MEMBER(A):

The father of the applicant Late Makhan Lal Das

who was serving as Assistant Meterologist, Grade-IT, died
on 15.6.2000 due to cancer. The applicant submitted an
application for compassionate appointment on 20;11.2000.
Respondents vide letter "dated 18.2.2003 informed ﬁhe
applicant that his case for appointment on compassionate

Contd./?2
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ground was considered and rejected as per Govt. of India

instructions and rulings of the Apex Court.

2. Applicant stated that his case for
compassionate appointment was rejected as because the
application was not submitted within the time limit. The
applicant also stated that his name was not even
considered for compassionate appointment. Mr.A.Deb Roy,
learned Sr.C.G.S.C., denying the aforesaid statement,
stated that his case for compassionate appointment was
considered as per the rules.

3. I have heard Mr.M.Chanda, learned counsel for
the applicant at length as well as Mr.A.Deb Roy, learned

Sr.C.G.S.C. for the respondents.

4, From the materials on record it is not possible

to come to a definite conclusion the case of the
applicant for compassionate appointment was fairly
considered or not. Respondents' letter dated 18.2.2003
also does not specify this. Therefore, in the interest of
justice, I am of the opinion that applicant may file a
representation, if he so desires, before the respondents.
Accordingly, applicant shall file a representation, if he
so desires, before the respondents ventilating all his
grievances within 10 days time from the date of receipt
of the order. If such representation is filed within the
specified time, respondents will give a comprghensive and
reasoned réply within a period of four months thereafter.

The 0.A. is disposed of as above. No order as

to costs. ’O@NQ W
‘ ( X.V.PRAHLADAN )

ADMINTSTRATIVE MEMBER
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0. A. No23 &/ 2003

Sri Khokan Das
.. Applicant
-Versus-
~ Union of India & Others
... Respondents

Dates and synopsis of particulars in this Application.

Svnopsis of particulars

The father of the applicant Late Makhan Lal
- Das, Assistant Meterologist Grade II at
Agartala Airport, died in harness.

The Meterologist‘in~oharge, Agartala Airport
issued one letter asking the applicant to -
submit application in prescribed form for
employment under Die-in-harness Scheme framed
by the Govt. of India. ‘ - 3

The Applicant submitted application on
20.11.2000 praying for employment,

The Regional Meteroloqicalvcehtre, ‘Alipore,
Kolkata intimated the applicant that his case
had been forwarded to the Director General of
Meterology, New Delhi.



' 18.02.2003

£ 02.03,2003

05.05,2003

The applicant was informed by the Regional
Meterological Centre, Kolkata that the case

of - the applicant was considered

- sympathetically but could not be agreed in
‘view of the instruction of the Csntral

Government ‘and the decision of the Supreme

court on the matter.

Mother of ~ the applicant sent one
representation to the Director General of

- Meterology, New Delhi praying for

consideration of the case of the applicant
and further requesting to supply a copy  of
the Supreme Court’s -~ decision as referred to
in the letter dated 18.2,03.

A Copy of the Memorandum issued by the

Government of India was sent to the applicant

‘along with some other documents wherein it

was laid down that employment under the Die-
in-Harness Scheme shall not be made one vear
after the death of the Government Servant.

There was no latches on the part of the
applicant who 'submitted application within
five months of the death of his father.

Hence this application before the
Hon’ble Tribunal.



8(a)

o)

(©)

()
()

PRAYER

Pass orders directing the Respondents to allow the applicant with a
job under the Government of India in a post commensurating with
his quatification with retrospective effect from September, 2000,

Pass orders directing the Respondents to grant all benefits of the

- service (o the applicant with effect from Seplember, 2000.

Pass interim orders in terms of prayer (a) and (b) above.

‘Grant costs of application. |

Pass such other order or orders or direction as deemed fit and
proper. |
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- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL Q
GUWAHATI BENCH:.GUWAHATIL
0.ANO. 22 K. . OF 2003.
Shri KhokanDas.............cooooo Petitioner.
-Versus _ C___(
The Union of India and others.............. ... Respondents. =

)?5/\/\ G
o—r2>2 ~Lo- )q/yg

r | INDEX.

[ ANNEXURE.. CONTENTS OF THE DOCUMENTS. PAGENOS |

---------------- Original application filed by the Applicant /) ¥? /D
' above named.

Annexure-A. Copy of the Death Certificate of father of /M
the Applicant.

Annexure-B. Copy of letter of Meteorologist-in-charge, /2
Meteorological Office, Agartala dated 9.11.
2000 issued to the Applicant asking him to
submit application in prescribe form for
employment under Die-in-harness Scheme
framed by the Government of India.

Annexure-C. Copy of an application dated 20.11.2000 e %
submitted by the Applicant in prescribed form
for employment.

Annexure-D. Copy of letter of the Regional Meteorlogical Centre;
Kolkata dated 27.8.2002 regarding intimation to the
Applicant that the case of the applicant for employment
on compassionate ground had-been forwarded to
the Director General of Meteorology, New Delhi.

Annexure-E. Copy of letter of Regional Meteorological Centre,
- Kolkata dated 18.2.03 regarding intimation of the 14
Applicant that the authority could not be agreed to
provide the Petitioner for compassionate employment
in view of the instruction of the Central Govt’ &.decision
of the Supreme Court’s Ruling.

Annexure-F. - Copy of representation of mother of the Applicant
addressed to the Director General of Meteorology,India
Meteorological Centre,New Delhi dated 2.3.2003 reqquesting
to consider the application of the applicant for employment ? - /&
and also to supply a copy of the decision of the Ssupreme
Court as referred to in the letter dated 13.2.2003.

Annexure-G. Copies of two Memoranda dated 3.12.1999 and 5.5.2003

And Annex-H. issued by the Ministry of Personnel, Public Grievances and o O
Pensions,Deptt.of Personnel & Training regarding time limit / ? -3
for making compassionate appointment which were forwarded
to the Applicant by the respondent no.2 & 3..
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Date of filing
Or :
Date of receipt by post
Registration No.
Signature
For Registrar.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH.

0ANORA.B.. ... OF 2003,

Shri Khokan Das,S/O Late Makhan Lal Das,at present residing

At village - Usha Bazar, P.O.Agartala Airport.

P.S.Narsinghgarh, District West Tripura,

......... APPLICANT.

1. The Union of India,(Through the Director General,
of India Meterological Department,Mausam Bhavan,
Lodi Road, New Delhi, PIN- 110 003.

2. The Director General of India Meterological Department,
Mausam Bhavan, Lodi Road, New Delhi, PIN-110 003.

3. The Deputy Director General of Meterology,
Regional Meterological Centre,
4 Duel Avenue,

Alipore,Calcutta-700 027, -—-emm-- RESPONDENTS.

Contd n)
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DETAILS OF APPLICATION

1. Particulars of the order against which the application is made.

Application is made against the final Order No.AE-

185(Conf)/111/207,Dated 18-02-2003 issued by the Office of the Deputy
Director General of Meteorology,Regional Meterological Centre,4
Duel Avenue, Alipore Calcutta intimating that applicant would not be
given emﬁloyinent under Die-in-harness Scheme in view of the

purported Government of India's instruction and decision of the

Hon’ble Supreme Court.

2. Jurisdiction of the Tribunal.

The applicant declares that the subject matter of the petition 1s within
the jurisdiction of this Hon’ble Tribunal.

3. Limitation :

The applicant further declares that the application is within

limitation period prescribed by Section 21 of the Administrative

Tribunal Act,1985.

4. Fact of the Case.

(a). . That the father of the applicant namely Late Makhan Lal Das
belonging to Scheduled Caste Community was serving as Assistant
Meteorology,Grade-II and was posted at Agartala Airport and while

serving as such he died on 15.6.2000 due to Cancer. A copy of the
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Death Certificate of father of the Applicant is appended hereto as

ANNEXURE-A.

(b). That under the Scheme , namely ‘Scheme for Compassionate
Appointment” issued by the Government of India, Ministry of
Personnel, Public Grievances and Pension, Department of Personnel &
Training ,dated 9-10-1998 , a member of the family of Late father of
the applicant was eligible for employment under the aforesaid Scheme.
No other meml')er of the family of Late Makhan Lal Das was/is in
service. In this connection it is pertinent to point out that the_i:IQe'st‘ son.

o — e, _ . -

of Late MakhanLal Das was.an.employment under the Government of _

A

Tripura, but he was separate from the family for a pretty long time and

he did not have any connection with the family of Late Makhan Lal
e _ S Wit The lamily of Lale i

Das. This fact is also known to the Department.,

© That as stated earlier hereinthe late Father of the applicant ,
Makhan Lal Das died on 15-6-2000 and on 9-11-2000, the
Meteorologist -In-charge, Meteorological Office, Agartala Airport
issued a letter to the applicant asking him to submit application n

prescribed Form for employment under the Die-in-Harness Scheme

- framed by the Government of India. A copy of that letter is appended

hereto and marked as ANNEXURE-B.

(d). That, accordingly the applicant submitted his application in

prescribed Form on 20.11.2000 for such employment, a copy of which

is appended hereto as ANNEXURE-C.

Contd....... p/4.
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(e).  That,thereafter the applicant made many correspondances to the
respondents for employment on compassionate ground but for a long
period the applicant did not have any response from the respondents
and only on 27.8.2002 the Regional Meteorologicai Centre,Alipore
Kolkata intimated the applicant that the case of the applicant for
employment on compassionate ground had been forwarded to the

Director General of Meteorology,New Delhi, but no reply was received

so far. A copy of the said letter is appended hereto as ANNEXURE-D.

(). That thereafter on 18..2.2003 the applicant was informed by
the Regional Meteorological Centre,Kokata that the case of the
applicant  for compe_lssionate employment was considered
sympathetically but it is regretted that the authority could not be
agreed to provide the petitioner with a job under the aforesaid scheme
in view of the instruction of the Central Government and the decision
of the Supreme Court’s Rulings in the matter. A copy of the said letter

is appended hereto as ANNEXURE-E.

. That after receipt of the communication from the Kolkata
Meteorological Office, mother of the applicant sent a representation to
the Director General of Meteorology,India Meterological
Centre,Mausam Bhavan,Lodi Roard,New Delhi on 2.3.2003, requesting
him to consider the applicaﬁon of the applicant for employment. In that
letter the Director General of Meteorology was also requested to supply .

a copy of the decision of the Supreme Court as referred to in the letter
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dated 13.2.2003. A copy of the said letter/representation is appended

hereto as ANNEXURE-F.

(g).  Thaton 5.5.2003 a copy of the Office Memorandum issued by
the Ministry of Personnel, Public Grievences and Pension Department
of Personnel & Training ,Government of India was sent to the applicant
alongwith copies with some other papers wherein it was contended that
employment under the aforesaid scheme shall not be made one year
after the death of the Government servant and that was said to be the
time limit for appointment on compassionate ground. The applicant is
appending hereto one copy each of the two office Memorandums dated
3.12.1999 and 5.5.2003, both issued by the aforesaid Ministry as

ANNEXURE-G & ANNEXURE-H respectively.

(h). That it would be seen that there had been no laches on the
part of the applicant in regard to employment under the Scheme and
soon-after the death of the applicant’s father is started making
representations for employment. Even in 2002 the applicant was
informed that his name was sponsored by the Department for
employment but no answer was received.

(1). That, be that, as it may, it was not mendatory to that only the

Meteorological Department had to make appointment on

compassionate ground. The applicant could also be appointed in any
other department of Government of India. 5% ceiling limit even if

reasonable , has to be considered in view of the vacancies under the

Contd.......n/7.
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Government of India and not seperately under the Meteorological
Department. In this oconnection it is pertinent to pointed out that the

aforesaid purported ceiling limiti in fact negates the entire Scheme for

employment on compassionate ground.In view of the aforesaid fact and

circumstances the embargo and fatter in regard to the employment on
compassionate ground should be set at naught and quashed
straightway, in limine and at the threshold.

(). That the applicant has referred to some other Memorandum and
Scheme claimed by the querhment of India but he refrained from
appending copies of the said documents hereto for sake of brevity but
he craves leaves to refer and rely on those documents at the time of
hearing of this application, if found necessary.

(k). That ,on the fact and circumstances narrated herein above it
wduld be seen that the applicant was in no way in falut and he is
entitled to an employment under the Scheme. It is necessary to point
out that the applicant is an Arts Graduate and he belongs to Scheduled
Cast Community and, therefore, he is also within the age limit

prescribed by the Government of India.

5. Grounds for relief with legal provisions:

The grounds for reliefs have been incorporated here-in-above and to
avoid repeatitiion the grounds are not seperately narrated under this

head.

Contd....... p/8.
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6. Details of the remedies exhausted.

It would be seen from the narration earlier herein the applicant moved
heaven and air for employment but unfortunaly with no tengible result.

7. Matters not previously filed or pending with any other court.

The applicant declares that he has not previously filed any
application,Writ petition or suit regarding the matter in respect of
which this application is ma&e, before any court or any other authority
or any other Bench of the Tribunal nor any such application, Writ
petition or suit 1S pending before any of them.

8. Relief sought:

In view of the fact mentioned in Paragraph-4 above, the Applicant
prays for the following relief :-

(a) pass orders directing the Respondents and each of them to allow the
Applicant with a Job under the Government of India in a post
comrﬁensurating with his qualification with retrospective efffect from
September,2000.

(b) Pass orders directing the Respondents and each of them to allow the

Applicant all benefits of service with effect from September,2000 as if

'he has been under the Employment under the Government of India with

effect from the said period.
(c) Pas orders in interim in terms of prayer (a) and Prayer (b) above

(d) Grant costs of an incidental to this application to the Applicant.

Contd....... n/8.
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(e) Pass such further or other order or orders or directions as seem fit -
and proper having regard to the circumstances of the matter;
And for this gracious act of kindness the humble Applicant shall as
in duty bound shall ever pray.

9. Interim order, if any, praved for:-

-Nil.
10.The applicant desires to have oral hearing subsequent to the
admission stage.

11. Particulars of Bank Draft/Indian Postal Order filed in respect of the

Application Fee as :

State Bank of India, J
Demand Draft No.. 22.49 2o Date...2.8-2%- 2002

List of enclosures:-

1. Annexure.-‘A’ to ‘H’

2. Bank Draft — 1(One).

W

. Vokalatnama.
4. Self addressed Envelope.
5. File Size envelope with address of the Respondents.

VERIFICATION.

Lshri Khokan Das, Applicant , son of Late Makhan Lal Das, aged
2°2....years, by profession-Government Service, resident of village Usha
Bazar, P.O.Agartala Airport, P.S Narsinghgarh,West Tripura, do

hereby verify that the contents of Paragraph-1 , Paragraphs 4( a to k)

Contd....... p/9.




are true to. my knowledge and paragraph 2 and 3 are believed to be true

on legal advise and that I have not suppressed any material fact.

Date:-
Place :- K bok en 024
« Signature of the Applicant.
To
The Registrar,

Central Administrative Tribunal,

Guwahati Bench,Rajgarh Road,

| Bhangagarh,Guwahati-781 005.

Copy to:- The Sr.Central Govt.Standing Counsel,Guwahati.

%k % RR*
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ANN EXURE=A,
MeDe Apl +Form Nos 115, 719
3/~
FORM NO.10
(see Rule 9). Round Seal.

Govermment of Tripura.
Department of Health & Famlly Welfare.

CERTIFICATE OF EXXM DEATH * Issued under Jection 12 of
the Registration of

Issued under Seetion 17 of
Births & Deaths Act,1969.

This is to ecertify that the following information has been
taken from the original record of death which 4s in the register
for Agt. Municipal Council of Téﬁéil sadar of Distriet West Tripura
of State af Tripurae..

(local area);
Name Late Makhen Lal Das. Nationallty o+ .Indiane.

3ex Male, Permanent sddress Usha Bazar Alrport.

Date of Death 15.6.2000 Registration NosXe...
Place of Death Cancer Hospital,Agt. Date of Registration X.

Name of Father/Mother/Husband Lt.Rameni Mohen Das.

lLiegistration No,21l Dated 18.7.2000

so/-AmEAbTR of issuing authori ty. «d/~-I1legible. 18.7.2000
Health foicer. Sseal section=in-Charge,
Agartala Municipal Council. Birth end Death,
' Agartala Minicipal ColPicl42000

; s/~ Illegibles

é Health Officer,
: Registrar Birth & Death,
Agartala lunicipal Council.
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Date~9q4-2K.

?,éd in. alcng Wzth all

. i . You are mquested ldndly to. submi‘t the applﬁ.catmns(}*;-"'“; A e
| :ﬂart 1) as. supplied herewith duly £43

;Eiducational C@rtificate and. relevem: documents af t:he appiicmt "' 4 ’

- 'f;ﬁateaog-ﬁ .2@00

il
?Mce«sﬁgar’calaw

é‘t the ear‘liest to ‘mis office. )
-i Thanking yom . '

Y@m‘s faz.thfully,

Meteemlegi s*t«-ineCharge ’
ﬂ +0. .Agar"tal aw

B . -
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Iu‘&) Nane of thc doe fretived -
ummammw. ammm m. "
(b) Deatgnatisn u m n.xoyuo ,g.. n*
1(i)htootm umm mm

i(d) Date of Mblmzr-m on mnu mﬂn—-ﬁ.l.aooo
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grounda..
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(o) Keveble and Zmaovabls propertiss  NiL. - S
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s hnmnt ot hm.
(h) Any other mesets. . . M@, —
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1v, m.x Particulara of ligbilities,if any. ¥idew wife and twe

unemployed sons and a huge a:ncam
of debt required for self trestoent
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ANNEXURE=-C(Contd. ).
V.Particulars of all dependents of the
Govt.Servant(if some are em,.loyed,
their income and whether they are
living together or spparately),
g;~ Name Relationship with the | Employed or not,
¢ * - Government servant and particulars of employment
age. and emolumen‘ts.
1. Smti., Niyatl Das. Wife 53 years. Not employed. 3
2, Shri Khokan Das, Son 29 years. Not employed. ‘
3. Shri iAnil Das. son 24 years. Not employed.
4, Shri Jagadish Das., Son 34 years. . Employed and living
' ‘ seperately. -
DECLARATION,

VI, 1 & hereby declare thai the facts given by me akbove are, to the
best of my knowledge, correct, if any of the facts hcrein mentioned l

‘are found to be incorrect or false at &k a future date, my services .

may. be teminated

" Datess 46, 11,000 ' Sd/- Khokan Das.

'j.a' Signature of the candidate.
| v
Shir Khokan Das is known to me and the facts mentioned by him

/

~ are correct.

(.

b;te‘- 20.11,2000 . $ignaiure of permanent Governent
Servant, f

. Name.. Phanindra Narayan Das
. Address.Mesf Office,Agartala.

W Met Uffice,Agartala.

\ I have verified that the facts mentioned by the candidate above,

ar_e correct,

-

Dateecsseess. Signature of the Welfare Officer,

NamOQOOQQOOQOQccf.ocov.oo.tv-o..‘.

Addressoo0000-.Dvoo.!onooothQQCOOQ
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| ANNEXURE-D .,
Telegraphic Addressi= !
*WEATHER"Calcutta. I3TERED
ce No. AB~185(Conf).
Telcgi’hone Nos. PRE | I.I;/._
’Ielex No. 8073/8059. |
INDIA METEOROLOGICAL DF.PARTMENI. |
;I ‘ ' K ‘T." ' o I ‘ FROM .- N ‘ ‘ l' ) ‘ e - N ' \:‘.
/. mun |
5 mnoc' : ‘ THE DEPUTY DIRECTOR GENERAL OF METEOROLOGY
‘- / Mﬁ% ?mﬁuniggmn ﬁytom L REGIONAL METEOROLUGICAL CENTRE,
4 should.be addresse 'te o .
’ Deputy Director Generul of 4, DUEL AVENUE,
Mgtg‘;;gmw by title,NOT . = Ay IPORE,GALCUTTA=700 027,
A o Dated.Mipore{calcu'tté).tm_s_ 27.8.2002,
To |

smtd, Niyati Das,” ‘ IR o |
W/Q gLate M. L.Das. Ex"Au“IIU ) ) .
G/0 (Met Of flce.Agartala Airport,

Trlﬂurp Wgsti

I

sub* f\pmmtment on compassionate ground.

Snjﬁﬂadam. -

FCases of compassionate appointment for yoﬁ/your son/daughter has
been forwarded t0 D,GeM. ,New Delhi for considerution but ne reply received
S0 ;fdg_.v Information when received from D.G.M,New Doelhi will be communica= h
ted t0 you in due couse. -

L | , Yours faithfully, |
$d/- Illegible, 27.8.02.
- - (D.Roy),

o o Asstt.Meteorologist Gr.I.(Admin.),
Y _ for D.D.G.M. |

// S : Regional Met.Centre,Kolkata.

' v
e 4 Ry (
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e T_phiﬁ: a&dréss:ﬁ e

) et 05021&”8073%8059.

COBY nhge. o Lo

Shrd | Khokan Das@ Y

8/0 Lete Malthan Lal Bas,

Ex*mal .

B Subzﬂ‘ Appointment On'c@mpassioﬂaﬁé,qgr@n&p S T

! .Gﬁvm\ssmos*mmm.
;o " nmm moaomxcm nspmmm

' Pros -

\%

NO.AE»‘!%(C@nf)/III/Z—’G?a :

The Beputy Director Gemmi of Meteoroa;_'l"" 1)

_Regwnai Me’bearolag;.cal céntre ' e
b Diell Avenuey ') R e
f:,j‘_ipar»e,aazeutta-.mo 027. R

! R "ﬁateéminw ur am‘w? ' ,;.A;;‘” " ‘. a
11 ¢ ",_lmunicamuz; by p@f;;‘t'd,;

llbe addressed: to the
puty Director Genera: of . i ., ..
_Llngy by title NOT ... ...

Alipore((faﬁ.cut‘ta)gﬂa‘ted th@ 48 &,2003»

' 1
R R : 3¢
L v-t LI Y [

i

- With wrefererice ';%c}- ‘aépnca‘tion da%ted ésmei«* of Shri &mkm Qas.
i '..:A.-;«-x»»-ww Late Makhan Lal Das»,s Ex~AM~IT, reqtmsting far
' . this Bepertmerﬂ:g it s m@maﬁ that the

Shid Khokan Das was cmsidared sympametieally but it .is

2quested that the'same. could not be agreed to as per Governnent

nstru jl‘;tions and Han"ble Supmme Cour

ths Rulf‘mgs ifa the matters. . |

Nours faithfullyy
Sd/-»nlegiblseg *18.%03;

(ﬁaﬁﬁ

__Agstt Jﬂete@gn ogist Gr-.:?:?'(ﬁamin)-;:' f

f@r oﬁ * ﬁm &

Regional Met {Letitre .Kelka‘ta .

L .
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To :

. The Birectarvceneral of M@teerelogy.

A Xnﬂian,ﬁetoexological Centre, ‘ L
Mausam Bhavan. S T
| New beihia e e

g ‘,._-AA.A,..,,..‘ i _‘..~,.‘.,._.4: i e e W e

4

(Kind attention toersb.Roy.Asstt.Meteorolagiiﬁ Gr.i (Admin)
_j for D, D.G Mw.Regional Matscentregkalkata).»'

Reference te- No.AE-185(Conf}/iil/ZO?.Aliperi(Kolkata), o
2 dated 18.2~2003.. 3 ' ‘ ’

| 1 subject ¢ gﬁmpe&aﬁmant,@a,cempasgiéﬁa%e grounds

NI w‘-sfu;; :;?ajf,;fuﬁcgf,f:;’ e
‘Vﬁ'33r-”'ﬂf SR A o ,Q

k'fbog ta state that my applieatlen fér appointment @f my sbn Sri

‘ thokan Eaﬁg S/b Iate;Makhan Eal Easg Exaﬁ.M.II.M&@.Agartaia. on

|
|
!
|
5
{
!
:
Lo l ; : With reference to yaux iettor as cited above. I humbry RS
i
e
0 campassimhate grouné was censidered sympathetically by yau th butg
1
!
.

| the samt could not be 893094 bY VQU as per Gevernmnnt Instnuetiansg

|| and Pan'ble Snpreme chrt*s Rulings. Thls ﬁews came te me 11?0

A

%
|
"f]vi a balt fram the blue in the Very stringent Juneturo of mv life.-
j Though I am 11V1ﬁg my Iifa alengwith Z(ﬁwc) @ther unempioyed
?L J'family members in a wzotched condition but baforo @heying yaur*
"‘ ;; decision as r9$1€cteﬂ in the abave citnd iettem. far tho sako j
32 of mentai sat;sfaction of mine. I wmuld liko to go through tho 
1 Government Instructiens and Han'blé Supreme Goux%'s Ruling@ by

“‘f; fl_f o ';1peruslng which at least 2 % can pravide some peace to my
| " ,C/;V}/ ‘Edistressed heart.r o -»'ff“'j ﬂf‘<wi_<lj}3

© Gontde.spf2




' ANNEXURE-F, (Contd. ).

\
A

- \ I, tfxemefore. fervently p’tay and hope ‘that your

B hono\hr would be kin& enoucjh to ‘consider my 'applie.:;ntim

| afrdéh and will pfdvido me a copy of Government Instru=
'dii’on"é and Hon ble Jsupreme Court's Rulings, on the
bhsié'. of which you -cauld-not'considor my case , for

which act of kindness I shall remain ever grateful.

'. nitéﬁ.Agartala Afrport, Yours faithfully,
‘The 2nd March, 2003, 5d/= Niyati Das.
\ | {(Smti.Ngyati Das ),
e | W/O Late Makhen Lal Das,

‘ EXO.A.MOII *
. Ms0.Agartalas

seses
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.Nosmmk/z3/99-zstm (m. ;‘ )
: Government of India. ' ,
: Miniatry of PersonnelPublic Grievances and Pensions
: Qépar‘t!ﬂétﬁ; e:f: Personnel and ! rainﬁ.n:,. :

7*110001 .

New Delh:

Besem‘ber 3 19993

The undersigned is direated to refer to the Departmemt of
Personnel and Training Office Memorandum No.ﬂ&o%/é/g&uﬁsstt (B) '}
dated Oc¢tober 9, 1998 on the a‘boveusub:}ect and *to say that the
questﬁ.on of prescribing a time«-g 2

it for making appointment @n
compassionata gvounds has received due cons&deration taking int&
] ‘of 5% of vacancies falling under direct )

| recruitment quota in any Group C! or D" p@fs‘% preser&b,e;dg in

thﬂ.s regard in paragraph 7(b) ibid and the ruling of the ‘Sﬁ?l"éﬂi@

ourt that appointment on compassionate grounds can be made mﬂY

if vacancies are -avaﬂable for the purpose f(méntianed in Pamgna’*‘:
oh 47(a) f‘:b;di.:- s Accordingly, it has been decided that the
@ommittee prescribed in Paragraph 12 ,u._ i‘er considerﬁ.ng a
request for appointment on compassionate grounds should take into
ting availabils
appoﬁ.ntmen't and it should recommend appéin‘bment on campassionaté
gxiu_:i}ds anly iﬂ a geﬂ%gewi Al
fcr sppointment on eampassiemte gmumas will be

& year, that too within the c iling of 5% me mentizme& above. “This

ty of vacancké for such

,_.pase ..,and,

r Af_vacancy. meand

| weﬁl& ensure grant of campassienate appaintmen‘t within a years
. In respee‘t of other really deserving cases the Committee mould

jsterie. s/

only recommend teking up *the matter with other Mir

| )epartmen‘ts/@fﬁces of the Gavermnent of india to consider thes@

“

cases for appointment there as pwvided in Paragraph 7 (i) ibids
Centd. e ap/Z .
i



e

Contd. (Annexure<G ).

2 The instructions contained in the Office Memorandum
dated October 9, 1998 stand modified to the éxtent mentioned
above. o

3. The above decislon may Ye brought to the notice of
all concerned for information , guidance and necessary action.

8d/-I1legible.
{(JKHA),
DIRECTOR (Establishment ).

Copy to 3~

1. The Comptroller and Auditor General of Indla.

2. The Secretary,Union Public Service Commission, »
3. Rajya Sabha Secretariate, -

4. Lok Sabha Secretariat, ' . .
5. All State Gavemments/i}nion Territory Administrationa,

6. All attached/subordinate offices under the Department ot;’
Perstmnel and Training / Ministry of Home &rfairs.

7. a,tional Comm:l.ssion for SCs/STsNew Delhi.

8. ﬂational Commission tor OBCs,New Delhi.

9. The Secretary .Starf Side,National Counc.‘-.l.

10 The Registrar General sThe Supreme Court of Inds.a.

1. The Department of Administrative Reforms and PublioGrievancé
Sardar Patel Bhavan.New Delhi 110001.
. All Offices/Sections or DOP & T.

13. Establimment (D) Section (500 copies).
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-/ NouF. 14014/19/2002-B5t (D). .
' /) Government of India.

:Min!.st ) of Pegsonnel, Pﬁbiie Grievances & Pensions.

o A j«;ﬁ" "’:,f",z;jent @f Personnel & Traﬁ.ﬂing-

........

New nam. éated the 5th nay.zooa.

QFFIGE /zﬂEMOFaN\IEtM.

aubfjact 2 'l‘ime-limii: fer making compassionata appointment. o

'al‘he ﬁnaersigned is dimeted to mfof t«a @épaﬂnmt ef

;;personnea a Training @?ﬂ Negiwﬂ/ﬁfgdﬂastt(ﬁ)) datéd October

‘;_‘9. 41998 m w m.ueu/zs/gg-aswm da‘tad Becember 3,1999

thc abo% sub;;«stz*t and to Say that tha qaeistion ef px:escribing

.ya tima 1imi.t fare making appﬂintment on compassﬁ.onate graunds ’

has been examined in the ligh% af représentatmns receiwd,

o stating that the ane y@ar Mmit prescribed for- grant of.
;--*vghf'f:ompassimate appoiﬁ*mént 15 fi‘(ﬁ @ftm res*ultﬁ.ng in depriving |
genuitie caées seeking cempassimat& app@iﬂ‘tments}, on accmmt
 {1; of mguiaz‘ vaeahcies not being avaiiable. within the prescribed
" ,’ permd ef ene year and wi‘thin the meﬁcribeé ceiling @fn. 5%
:rf._,;cf dir@e‘ﬁ recruitment quatm - Li L =
.ff,:.-{l2c 21; has. heref@r.e, taeen decidéd that if cempasss.onati

, <tlappmimmant t@ genm.ne and desezeving caées,ﬂ as gaez‘ tho’

; .:guidilineg c@ntained 1n the ab&vo GMs :15 mﬁ: possible 1h tha

. vl‘first year, due ta nOﬂhavaz.labili‘ty M" regular vacancy, th@ |
ymscﬁbed @ammi ttee maxj review such éa%‘i *tO eValuate the:

L fmamial conditiens of the family to mive at a docisien as

to whe‘ther a particular,é casé warrmts extﬁnsim by onhe more.




Annexure-~H (Contd, ).
. -2~ . » -

year, for consideration for compassionate appointment by the
Committee, sdbje‘et to availability of a clear vacancy within
thev prescribed 5% quota. If on scrutiny by the Committee, a case
1s considered tote deserving, the name of such a person can be

continued for consideration for one more year.

-2 That maximuwm time a perso;'x's name can be Kept under
consideration for offering Compannionate Appoinmtment will be
three yea'rag\ Suba ecy to the condition that the prescribed
Comeittee has reviewed and certified the penuri.oué condition
of the spplicant at the end of the first and the second year.
ﬁer ‘three years, if compassionate appoin'kmart 4s not possible

to be offered._to. the Applicant, his case wili be finally closed
M

I 4

e ——

and will not be considered gaj.n.

R -

L, The instructions contained in the ahove mentioned
OMs stand modified to the extent mentioned aboves

54 The sbove decision may Le brought o the notice of

all concerned for information, guidance and necessary action,

6 Hindi version will follows.
sd/- Illegible.
{ ¥indhu Kashyap)e
Director (JCA)e
To '
All Ministeries/Departments of the Government of Indla.

.
N,
\.

N

Contd. + sp/3.




3. Rajya Ssbha. Se@mtat&atw

Annexure-H (Gontd . )‘ N

G@py w z«- o - : A
1. ‘l‘he Camp'tmller and Auéitar Geﬂeral of. mdia, IR

IR

2; The secre‘tary,ﬁnﬁ.@n Public Sewice L‘ommiss&en, :

'?

g L@k Sabha Secra‘tama‘ha

Se- All S‘t;a‘te Gweﬁnmen‘ts/tim@n mrxﬁ:&m«y Aﬁministrations. '
6. All M‘tachaa/subaréinaw @ffn.ces under '&he )epaﬁtment ef
Pemannel &. Tmﬁ.ningmﬁmistw @f %mé m’raﬁxsa .
7 Nati@ﬂai Eemmissim for &Gs/mﬁ's,t@éw Belm.. - | ,

| 8, Natienal C@mi éion forp ng@ﬂew nelhm SRR
9. The Secretary,Staft Side,National Council,
16.‘1’1‘1@ ‘Regiﬁtrar* General sThe Supreme: Cours of Indiaa |
1 ‘I‘he Bepartmmt of Aﬁministrative Reforms: and Pub'lic R
o Grievmces,%ardar Patel Bhaven,ﬂew BElhis .
'32. ﬁll Gi‘iices/Sec‘ti«ans Gf Départmén‘i, of Per: ome‘}. & Traini
‘33. Faoilita'tioﬂ C:en‘tt‘@; DOP&P «20, spare copies. .
‘lﬁ. Estabiishmemt(w) Sec‘tim (5@0 capies)a e

e Mg Yoo

e ) T S ' A




